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; , Versus

1 . Union <i.t' In^ through
the Secretary (Labour),
Ministry of .Labour,

Govt . ,pf . I n.d i a ,
Shram Shakti Bhawan,

New Delhi,.

2. The Secretary,
Ministry of Finance,
Dept. of,Expenditure,
North Block,

New De.lh.i .

3. The D i rector,
V.V. Gi.ri;. National Labour Institute,
NO I DA. ,

4. The Administrative Officer,
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Arivocates. for the parties: Shri M.L. Uhn
appi Icanxs in al I tne

(  : 0. As

■ ' S/Shri R . r . Aggarwa I ,
V . P. Uppa1 and

:  ■ A.K. Bhardwaj for
Respondents

ORDER

SR. ADIGE- VC'(A)''

These five O.As fi led by Stenographers Grade

O  I I and Assistants working in some of the
subordinate/attached offices of Govt. of India had

been referred, . to a larger Bench to answer the

foi low i ng fef erence:

"Whether Stenographers Grade 1 I and
,Assistants of subordinate and attached
offices of Govt. of India are ent itled to
t he' pay sea I e of Rs . 1 640—2900 appl icable to
Stenographers Grade 'C' and Assistants
WOrk 1 ng i,n Oentral Secretariat Service

2.. A. f,ive member Bench of ihis Tribunal , in

which one of us(sV;R. . Ad i ge, Vice Chairman (A,))was a
party after ^hearing the matter in detai l , by order

dated 15.3.2001 answered the reference in t he
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negat i v.B :,.and jthe. .Reg i st ry was directed tp return these

five 0;.,As t.o, ;the,\ appropr i ate Bench for disposal and

in accordance/V i th law.

3. .i^pcort^ i ng 1 y these O.As had come up before

this D i V i s'i.dh Bench .

4. /IShr ii-'; M.L. Ohr i appeared on behalf of

appl icants :e'nd S/Shri A.K. Bhardwaj, R.P. Aggarwal

and V.P. Uppa1 appeared on behalf of respondents.

These learned^' counsel had also argued the matter

before the 'Pdl i Bench.

Xd. Both sides have been heard.

6. Shri Ohri contended that the aSdoeesaald

ruI ing of the FuI i Bench dated 15.3.2001 was not

binding on-this DiVision Bench, in the l ight of the

fact theTAhdhra Pradesh High Court in its order dated

9.9.98 ih ' WP-1850/98 had upheld the CAT, Hyderabad

Bench's drd'er: dated 23.7.97 in O.A. No. 737/97 C.

Rangaiah, St'ehogVapher Grade M, Advanced Training
institute, Miriist'ry of Labour, Govt. of India Vs.

Union of India Others entitl ing him to the pay
scale of Rs:1640-2900 w.e.f. 1 . 1 .86 which this

Division Bench' was now required to fol low. In thi
connection he ai Ieged that the aforesaid rul ing of
the A.P. High Court had been del iberate Iy withheld
from the Ful l Bench by respondents when i t heard this
bunch of O.As because despite a copy of the aforesaid
order being endorsed to the Secretary, Dept. of
Personnel & Traiding who is one of the Respondents in
the preghrtt yO.AS', t ha t ru I , ng was not placed by
Respondent^: :^Befdre the Ful l Bench. In this

S
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?s!7:s' le*"
^  Superintendisf' 4 Post Off.ces. South Bangalor, S

Others 2000>1S:) aIj 259 in support of hi. arguments.
,  'i. I

7, rSiien we asked Shri Ohr i why this rul ing

of the A,Pi-High Court -as not cited on behalf of
appl icants biore the Fu 1 1 Bench he stated that
appl icants were not a party in thai case and hence
,,ere ..not awarp of the rulmg when the matter was
heard by ;; the, Fu U Bench.

'e" 'On, the other hand Shr . A.K. Bhardwaj and

others appearSg on behalf of Respondents strenuously
den.ed any ^attp^pt by respondents to suppress any
rul ing f ro^nf t he Fu 1 1 Bench when it heard these 0. As 1
They urged''^at the A.P. H . gh had on I y dec 1 i ned to
interfere wVVh the CAT. Hyderabad Bench's order
entitl ing Sh^ Ranga, ah to the scale of Rs. 1640-2900

g f 1 .1:86 as they did not find any error or

O  infirisity i n,,. that order. 11 was a 1 so po i nted that
.  D o Pancha I Vs. Union of Indiathe CAT, rul ing m P-R- Pancnai

s  Othdrs 1996 (3A) ATC ro1 ied upon by A.P. High
Court iip its orfjar dated 9.9.98 had been discussed at
lengthj^rUhe^Pul l Bench in its order dated
I5..-i.2001 . .iiid I t IS after discussion that thePul l
Bench had ftpser;, to d i sagr.e . i th the rul ing in
Pnchal -s'Taie;' tSupra) in the background of various

Supreme Count'|Jd i dcUss i on .

9. ■. h^n t^'is connection it was emphasised by
them that the!L1 I Bench in itsiorder dated 15.3.2001

/I
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h.d' rei ..d Si. ̂ ver.i Supr.™ Courts decs ions,
none of «h i sh; rofsrrod to by tbo A-P-' 9
Court .n ,tsi®y.H"d3t.d 9.9.98. and ,n the l .ghl of
those Supres^Srfs ro , , nai re, , ed upon by the Fu. i
Benoh, .te o.<8er dated ,5.3.2001 .as b, nd, np upon
this Division Bench.

to: We We considered the matter careful ly.

o

o

Neither the CAT, Hyderabad Bench's order
dated 2SS97Ain.O-A. No. 737/97 G. Ranga.ah Vs.
tin.on of/ inate hor indeed the Andhra Pradesh H.gh
Court's ordbfiSedfa.O.Oa upholding the same appear.
to have bedHr = itP."-'P" "
heard th i s ' tsSSof 0. As. The Pul l Bench after
hearing botK'Vikt^at length answered the reference
aiade to , t ^ #'lh." neg. t, ve. af t.r considering the
ratio laid Sn by theHon'bl. Supreme Court ,n
eeveral ru1 ,ngi on the subiect. hone of ^bese
rul ings of HiiSSle Supreme Court find mention.- m
the A.P. High Court's order dated 9.9.98.

.  ,2. in the l ight of the above, we are of the
oonsidarld vie. idat .. are bound by the Pul l Bench's
order dafid T5.3.200, answering the reference in the
negative: / 'Xi'' 'S Ful l Bench has held that

;  . • ■' I
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Stenographers Grade 1 1 and Assistants of subordinate/

attached offices of Govt. of India are not entitled

to the pay scale of Rs. 164-0-2900 w.e.f. 1 .1.86,

these O.As'-are dismissed. No costs.

.•f

13. I Let a copy of this order be placed in

each O.A. case ̂ .record .

o

. r r.i.

(Dr. A. Vedaval l'i)
Member (J)

k a r t h i k

' ' ' ' /
(S.R. AdigeO

Vice Chairman (A)
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